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MNote:  Candidates should attempt all questions. Marks carried by each question are
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indicated at its end.
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“lerrorism’ is a world-wide problem. Comment or this statement with reference to
incidents in recent years. Give your own suggestions about possible methods 1o
mgit. 13
What steps, in the legal sphere, have been taken by the Govi. in our country to
commbat terrorism? Are they sufficient in your opinion. What more should be

done? 12
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What effect has environment upon human Jife? Does the Conslitution of India have
wny provision about it. What administrative measures have been taken by the Govt,
of India in this respect. 13
What step, in the field of law, were taken by the Govt. of India of help the afflicted
persons in the Bhopal Gas tragedy? Will the decision of the American Court he of
assistance to them? Is zo, What? 12
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Describe the form and working procedure of Lok Adalat’ in U 13
Do you feel that *Lok Adalats’ will help in ensuing quick and cheap justice. Please
Bive reasons for your answer, 12
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Is non-appearance by a lawyer, who is an agent of his olient, before the Court, by
going on strike, justified in law or is it legally unjustifiable. Please support you

answer with reasons. 13
Will a provision for compulsery training for a specified period with asenior mdvocate,
befiare enrolment of a new advocate, be proper or not, why? 12
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8. Pleasc namate briefly the facts and principles laid down in the following decisions of the
Supreme Court:

Olga Tellis and others v. Bombay Muanicipal Corporation and other (ALR. 1984
Supreme Court 180) 12
How docs the above enactment affect the Supreme court decision ALR. 1985
Supreme Court 945 Mohd. Ahmad Khan v. Shah Bano Begum? Deseribe fully. 13
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What are the main provisions of the Muslim Women (Protection of Rights on
Drivoree) Act 1986 (Act No. 25 of 1986)? Write your views with reasons, 13

How does the above enaciment affeet the Supreme Court decision ALR, 1985
Supreme Court 945 Mohd, Ahmad Khan v. Shah Bano Begum? Deseribe fully. 12
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LAW (SUBSTANTIVE LAW) [First Paper]

fafa (wtfes fafw) [vom gve o]

Candidates should attempt question Nos. 1 and 5 not maore than four of remaining
questions. Marks carried by each question are given al its end.
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Explain “free consent™ according to the Indian Contract Act. 25
During his serious illness High Court employee Sri LR, Bhatta who was working
under the Deputy Registrar proceeded on a month's medical leave but could not
become {it and he applied for extending the leave by 24 menths 9 days on medical
advice, The Deputy Registrar procrastinated and then asked the plaintifl o give an
undertaking in writing that he shall not join his duty on the expiry of his leave, Thus
compelled the plaintiff gave the undertaking and on thar basis the plaint T was not
allowed to join. The plaintiff claimed declaration that he be treated on duty as befone
since the undertaking was against his wish, If he iz entitled to any relief then give
reasons in support of your answer, 15
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Explain the doctrine of frustration or impossibility citing three (Mustrations. 30
w0 ® w69 TR i fawee e e fagr W faeen =i 30
Write the contrets which cannot be specifically enforeed giving three illustrations. 30
Hirerd forerr Tafifiese: ol = Som =1 %@ T9R eod S 30 @ gl
i 30
Equity will not suffer a wrong to be without a remey. Explain with illustrations. 30
B v 1 T TR # T v et i Sy $o fagm e sl fee i
A # geig 2w P =it 30
Hiave the changing times, terrorism, unemployment, dearness, drinking and drug-addiction
altered the very concept of Hindu marriage? What is its form now? A young person
remains imperfect so long as he does not marry and he attains perfection only by mamying.
A maiden is always gified even then demand for money property, car, motor cycle, scooter
ure miade and if not complied with thea she is bumt. Do you cnsider girls ane married for
selling or buming them, or for adultery? What are the conditions of a Hindu marrizge? 40
Or
Equal Rights of Women's Movement gained momentum recently but the Indian Parlizment
in 1955 pranted the most important right to Hindu women. The concept of “permanent
union™ o “eternal union™ is only notional now. Under what circumstances dissolution of
marriage can take plece? 40
Or
What do you understand by “void” and “voidable” marriages. llustrate you answer. 40
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When the population swells in the proportion of four times and eight times then polygamy
shall bring the population to a monstrous form. There should be only one son but he
should be physically fitlike a lion. In Islam, monogamy is the general rule while palygamy
is only an exception. Comment. 0
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Define “Tort” giving tow illustrations and distinguishing it from breach of contract. 30
Or

Write down the essentials ‘negligence’ giving two illustrations. : 30
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Define easement giving three fllustrations. k1]
v

Write down the essential of licence distinguishing it from lease. 30
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Define “immovable property™, “attached to the earth™, “transfer of property.” 30

" s weta ", Y q-wem”, Cweie o S it S 30

Explain the meaning of “vested interest”, *contingent interest” and “conditional transfer”. 30
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PROCEDURE AND EVIDENCE [Paper-II]
gferar ©d wrem [ fgda gya ux ]

: Artempt five questions only, Questin number 1 is compulsory. Candidates should
atternpt four more questions from Groups A, B and C of which at least one question
should be attempted from each grou. Marks carried by each question or part thercof
are indicated..
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%1. (2} Draft a plaint for recovery of amreas of rent and ejectment of a tenant of ground of
default. 20
(1) Draft a written stetement in the suit mentioned in above. 20
* (¢} Frame issves on the pleading a forementioned, 16
O
Write judgment convicting the accused for offence under seetion 307 of the Indian Penal
Code {Attempt to murder) after framing appropriate charge for the offence. 1
1. (@) =wen W agE & e aa EEn S T e S # S O R
wH % 7 T aR-TE 20
(%) = afim o ® ok fAfem sy w1 wey s S|
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ST
wdlg TrE HEW w1 9w 307 F FwE (5 S F WA %) sy ® fd uw
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GROUP-A (HTS-3H) ’

2. (a) Discuss the statement that an executing court cannot go behind the decree, What
are the questions that may be determined by the court executing the decree? 18
(h) What do yvou understand by the pecuniary jurisdiction of & court? Will & court be
competent to bear a suit exceeding it limits if the parties to the suit have given their
consent? f 12
{c) Can revision be filed against an order of a court disallowing an important question

put to 2 wilness?
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{a) ‘Unless arightof appesl is clearly piven, by statute it does not exist.” Comment can

en appeilate coort reverse o decree on the pround of misjoinder of parties? 12

{b) Explain the expression “suit of civil nature,” 12

ic) Does the Code of Civil Procedure make any provision for preventing courts of

concurrent jurisdiction from trying at the same time two parailel suits in respect of

the same matter in issue? If so, what? Discuss, 12
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(a) Explain constructive res judicats. 12
{b) Whois an indigent person? What is the mode of instituting suit by such persons? 12
(c) What are the inherent powrs of a court? Tllusirate. 12
() SFAfTF WEA B e wiE 12
(=) Pl e i v 22 09 =i g oae e e o e i @7 12
(7)) =EEm oA il v 2 agem 9% ' 12
GROUP-B (AUE-9)

When can bail be granted in case of a non-bailable offence’? Can bail be granted subject
to conditions? 36
e T R i s S m s Y w2 ¥
(a) Underwhat circumstances can a Magistrate demand security for good behaviowr? 12
(b} Marrate in brief the procedure for Sessions trial. 12
(c) ‘Forevery distmet offence of which a man is accused, there shall be & separate charge
and every such charge shall be tried separately.” 12

(ar) fam wiftogt F fwdt wfeddz & oo ooem & o whogfe w0 = o=t 27 12
(%) whve frERm whem w wiam e it 12
(W) ‘wEE g aoe & o P ol e W arfgee e o #, o ge
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EoiGell 12

GROUP-C (@UTE-H)

(a) Distinguish between direct and circumstantis evidence. Can a person be comvicted
on circuimstantial evidence alone? 14

(b} Distinguish between rebuttable and irebuttable presumptions? Hlustrate. 12
(c) Distinguish between releancy and admissibility on evidence. 12
(30 T A ofifefee men O aeR T wived w0 Fon ofifofres s W e
™ W it = ofes fea W oem 87 14

(4} wUEAlY Au AETEE SEAE § . T wifedl ¥
(|) e wlogEfh  ueE § AR T i) 12

(a) What is confession? Distinguish between judicial and exta-judicial confession. 12
(b) State the exception to the rule that confessior by an accused in police custody is not
admissible in evidence, 12
{c) *A’, an worman, whose throat had been cutby some sharp-edged weapon, indicated by
gestures before her death that “B* was the person who had cut her throat. Is this
statement of *A made by gestures admissible as evidence against *B*? 12

: mwwmt?mmmmﬁwmm| 12
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(1) ‘Hearsay evidence isno evidence.’ Explain and state the exceptions, 24

¢A", who was hit by "bullet” stated in the hospital in the presence of a Magistrate that
'B‘hadﬂmdathimﬂm‘ﬂ*didmldieof&ﬁsiqjmy.!sﬂmmtanmtuf".h‘mndem
the presence of the Magistrate admissible in evidence agairﬂt'ﬂ-‘?ﬂmitbeufa?i
other use?
'ﬁﬁwmaﬁ%n‘mwﬁmq&h‘&mmﬁmmmm
‘g it el 9 W @, sreme § fwee % wEW T we 5 @’ 3 39 e 5w
#1 fir T8 =02 @ 'w T i ARARE Wy fE T CE R we AR
& ¥ ¥ ‘m' ® Ty v 47 T ovEel W = vt 87 12
a) Distinguish between patent and latent ambiguities. Give examples of Sllil:;l
ambiguitics.

* {b) Can evidence of the intention of the parties to a document be given contradict the

ress terms of that document? 12
(<) ?i?wmm a lawer *B* and siated that he {A) had committed murd-u_'ul"l:‘ and he
wanted to engage him as his defence lawer. “B’ replied that he died not defend
actual murder and he would instead give evidence against him (A) that he (A) had
confessed his crime before him. Can *B’ be allowed to depose gainst *A’ 1z

0. (30 mmmmﬁ#mlﬁmﬁmﬁmﬁﬁmﬁmu 12

=T T F T W s w0 e W s § sy feael = e
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REVENUE AND CRIMINAL [Paper-11I]
Teea Ud g wiguw [qdE 9vE U]

Note: Candidates should answer six questions. Question Nos. 1 and 6 are compulsory

and three questions must be from each group ‘A’ and ‘B’. Marks carried by each
question are indicated at its end,

Srz: el w v W A 1 # e e § mee e aw e e A A owe
s o e TR W S Ty i o T e d R g @

GROUP-A (HUE-20)
{a) What are the classes of tenure in Uttar Pradesh? State the nlim&nmrmufel;:
them.
{b) Write notes on: ;
{i) Date of vesting :
(iiy Land Manager
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(i) Sir 5

(iv) Beneficiary. 5

1. () I W S e w ® g = v s = et i 20
(%) Frfofey w ot fafem:

(i) Ffea = fmis 5
(i) gfe-wevs wif 5
{iiiy =& 5
(iv) fiemfamr 5

1 (a) “Devolutinnofl:enmmy]and&tUmrFradtshisnmaﬁbﬁedbyﬂwvamuf
Hindu Succession Act.” Amplify, 15

() Whether a murderer of a murdered tenurcholder is excluded from succession under

ZA LR Ac? 15

2, (a) “mﬁmﬂaﬁmﬁa@ﬁwmﬁﬁmﬁﬁﬁwq%msﬁmﬁ
A TE g " W st 15

(=) waﬁmuﬂmmﬁﬂmﬁﬁmﬁﬂw%ﬂ%ﬁwﬂ

i i T T g7 I5
3. Write short notes on:
(a) Transfer of agricultrual land by members of Scheduled Caste and Scheduled Tribe. 9
{b) Right of pre-emption :

{e) Mode of Service of notice ;
{d) Gaon Sabha Fund. 7
3. wfigq faodt fafa:
(=) erpfen =l won segfsm sty % wee g g e s 9
(&) s 7
() it ol = e 1
() g W = 7
4. (a) Whatisthesurmwyplmdm—:forf.jmmﬁ'oruimdufpuhlicuﬁlity? 15
() mummgmunchmnymasauibecjocmf? 15
4. (H) -3V G F AwmE wW W i uiEm o 5

(W) T =N 9T U s deems @ wew 3 3
5. Critically examine the provisions relating of division of holding and distinguish it {rom
family arrangement. a0

5, m#wmmmmmmmmmam
vl waEd| 3

GROUFP-B (EUS-)

6. Explain “Constructive Liability’ in Penal Law with special reference to Section 34
{Commeon intention) and Section 149 {common object) of the Indian Penal Code. 40

6. =% faia d " s mﬁa“aﬁamﬁtwwﬁwmm#ﬁmy { AT
) ST 149 (TN TER) % weY F smem wi 40

7. (a) Defferentiate between murder and eulpable homicide, 15
{b) A knows Z to be behind & bush. B does not know it A intending to cause of krowing

it 1o be fikely to cause 27 death induces B o fire at the bush, B fires and kills 7.,

Comment on the criminal liability of A and B. 15
T (=) v SThE AeEEY ¥ s aiem 15
(SRR R AR SRR R R T e —"

émﬂwmmﬁmw’ﬂﬁmmmmt ‘w' = 3w
T W # e i s & w e e # st e = o e
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" which he delivers to the servant of Z for placing it on Z's table. Discuss the eriminal
liability of A. 15
1) s e A e S we e S e g 15
o g e T e v gt o e & ok w9 e o frer
T R i oW T W iR W w R RS F swas ot =t e
- mi 15

‘short notes on any three of the following;:

Criminal Breach of Trust 10
Arson 10 .
Mischief 10
d) “Wrongful gain™ and “Wrongful loss.” 1
et o | R A w el feorlt fafam-
1) arrfin = | 10
AfTFE : 10
- fife 10
| “wmm e = e wft 10
at is defamation and its exceptions according Section 499 of the Indian Fenal
de? - 30
i Trg wiem AWM 499 F sen Al T THE A R
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LANGUAGE (PART-I)

I\ Translate into simple court language and record it in Devanagri Seript.

tefore the learned Session Judge, the main contention of the appellant appears to have been
case of the prosecution had not been properly established, It appears that the very same
were advanced before the High Court. The main argument before the High Court wes
Sessions Judge went clearly wrong in placing any reliznce on the statement alleged to
gen made by Sabitri Debi to the police officer and recorded by the police officer. It was
efore the High Court that no reliance could be placed on the said staternent, which was
idered to be the dying declaration of the deceased as the staternent had not heen made o a
- Butt o & police officer and the facts and circumstances of the case would indicate the
i debi was notin a fit condition to make any statement at all. It had been further argued that
a5 no corroborative evidence of the said statement and, in the sbsence of any corroboration
ying declaration, conviction of the appellant, only on the basis of the dying declaration,
ot he justified.

e High Court, in its judgement. Had carefully considered all the facts and eircumstances
case and the material on record. For reasons recorded in a carefully considered judgment,
court negatived the contentions, held the appellant guility and dismissed the appeal.
~ The main argument advanced before us in this appeal on behalf of the appellant is that the
Mitement made by the deceased to the police officer, which has been recorded by the police
Afficer and which has been relied on as the dying declaration of the deceased is not admissible
Witk in any cvent, no reliance should be placed on the same. It has been argued that a dying

Glaration, which can be relied on as evidence, must be made to a magistrate. In our opinion,
Bre iz not a requirement of law that such a statement must, necessarily, be made to a magistrate,
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